
Directorate General of l'oreign 'I'rade

Udyog Bhawan
DES-V Section

't'he Meeting No.l l/AM-18 dated :i.bg.ZOf 7 forthe licensing year 2Ol7-18 to consider

rhe cases under Duty Exemption Schemes (Chapter-4) was held on04.09.2017 in Conference

Room No.1 1 of DGFT under the Chairmanship of Shri K.C. Rout, Addl. DGFT. fhe following

TC offlcc,Noida

2. I Shri Nand Lal, Colsultqlt_ __ DIPP
I)GI「 I｀

?l
ノヽt thc()utsct thc N/1inutcs of NC― ″ヽⅣIccting No.10/AM-17 datcd 17.08.2017、verc takcn up for

ratiication  /ヽ s thcrc、vas no amcndmcntto thc samc,the above rcferrcd lllinutcs、 vcrc adopted

for ilnplclllcntation by thc Colninittec without any amendment.  
・
1｀hc agcnda br mecting

No.11/AM-18 datcd 31.08.2017 hcld on 04.09.2017 、vas takcn up for discussion and thc

dccision takcn in rcspect of cach casc is enumeratcd bclowi

MEE・ I｀ lN(〕 NUMI〕 ER :l1/84-ALC3/2017 ⅣIEETING DATE:3108.2017

Case No.:18/11/84-ALC3/2017 Party Name:APSARA SILKS  Meet No/Datc:l1/84-    Status:   
‐

ALC3/2017           Deferred
31082017

Lic.No/Datc:0710108800  Defer Date:
1器 晶掲5υ00137AMlν   Ъ ttliOЮ 020VAMlα   240)2015    2&0)2017

Decision : Collllllittec considcred thc casc as pcr agcnda along、 vith othcr rclcvant papcrs and

dccidcd to ask thc flrnl to ftlrnish thc CAD/mcasurcmcnt chart dctails of thc cxpo■  product for

cxalllination ofthc casc Thc casc stands dcfcrrcd for rc― listing on 28.09.2017

Casc No.:2/5/84-Alノ C3/2016  Party Namc:BUHン DMET     McCt No/Datc:11/84‐      Closed
lrIBRES PVT I′ TD,        ALC3/2017

31082017

HQ Filc               RIン A「ile              Lic.No/Date:0710109837
2  :01/84/050/00034/AM17/       :07/24/040/00056/AM17/       19052016

Decision:NC noted that RA,13angalorc has issucd thc above AA on rcpcat basis as pcr thcir

lctter No.07/27/040/0056am 17/datcd 17.08.2017.Accordingly,NC dccidcd to closc thc casc.

RA may takc suitablc action suttCCt t0 0thCr usual conditions.

Casc No.:21/12/84-ALC3/2016 Pa■ y Name:Iン OYAL TEXTILE Mect No/Date:11/84-    Status:
MllンLSIッTD             AIン C3/2017          Deferrcd

3108.2017

Lic No/Datc:3510045009  Dcfer Date:3 HQ「ilC               RIン A Filc
:01/84/050/00212/AM17/       :35/24/040/00025/ノ Mヽ17/        17082016               28092017

1)ccision :Colllinittcc collSidCrcd thc casc as per agcnda along、 vith othcr rclcvant papcrs and notcd

that this casc llad bccn rcfc‐ rrcd to´ l｀ (〕 ,Muinbai for(3olllmcnts l｀ (〕 ,Muinbai havc been requestcd tO

ジ レ

DGF・I｀



expedite their cornrnents for finalization of the case. Committee decided to await comments from

l-C, Munrbai. 'l'he case stands deferred for re-listing on28.09.2011'

Case No.:29/20/84-ALC3/2016 Party Name:AMRITT INDIA   Mect No/Date:11/84-
ASSOCIATES PRIVATE     ALC3/2017
LIMITED               31 08.2017

Status:
Deferred

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that personal hearing was given to firm with justification for requirement of higher wastage. NC

decided to give one more opportunity to firm to explain their case. The case stands deferred for re-

listirrg on 28.09.2017 .

HQ File

:01/84/050/00372/AM17/

HQ Filc

i01/84/050/00287/AM17/

HQ Filc

:O1/84/050/00405/AM17/

HQ File

i01/84/050/00365/AM17/

RLA File

:05/23/040/00090/AM17/

RLA Filc

i32/24/040/00021/AM17/

RLA File

:04/24/040/00114/AM17/

RLA File

:05/24/040/00348/AM17/

Lic No/Date:0510399970  Defer Date:

03 102016              2809.2017

Status:
Deferred

Lic No/Datei32 10077997  Dcfer Datei

04102016              28092017

Case No.:6/18/84-ALC3/2016  Party Name:PREMIER FINE   Meet No/Date:11/84-
LINENS PRIVATE LIMITED, ALC3/2017

31082017

Dccision:Colllinittcc considcred the casc as per agcnda along、 vith other rclevant papers and notcd

tllat this casc had bccn rcfcrrcd to TC,Mumbai for Col■ ments.TC,MLimbai havc bccll rcqucstcd to

cxpcditc thcir col■ rnents for flnalization ofthc casc. Comlllittcc dccidcd to a、 vait conllncnts from
′
1｀C,Mulllbai  Thc casc stands defcrrcd for rc― listing on 28.09.2017.

Case No.:62/20/84¨ ALC3/2016 Party NameiCONNOISSEUR  Mect No/Dateil 1/84-    Status:
FASH10NS             ALC3/2017          Deferred

3108.2017

Lic No/Date:0410162348  Defer Date:

05 10.2016              28092017

Decision : Comrnittee considered the case as per agenda alongwith other relevant papers and noted

that this case had been referred to TC, Mumbai for Comments. TC, Mumbai have been requested to

cxpedite their comments for finalization of the case. Commiltee decided to await comments from
'['c, Murnbai. 'l'he case stands deferred for re-listing on 28.09.2011 .

Case No.:22/20/84-ALC3/2016 Party Name:PINNACLE
CIンOTHING CO,

Mcet No/Date:11/84‐

ALC3/2017
31082017

Lic No/Dtte:0510400240  Defer Datei

2410.2016              2809.2017

Status:
Deferred

Status:
Deferred

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that this case had been referred to TC, Murnbai for Comments. TC, Mumbai have been requested to

expedite their comments for finalization of the case. Committee decided to await comments from
'fi, Mumbai. The case stands deferred for re-listing on28.09.2017.

Case No.:36/20/84-ALC3/2016 Party Namc:ARVIND LIMITED McctNo/Date:11/84-
ALC3/2017
31.082017

サ



HQ File

:01/84/050/00379/AM17/

Decision : Cornrnittee considered the casc as per agenda alongwith other relevant papers and noted

that this case had been referred to TC. Mumbai for Cornments. TC, Mumbai have been requested to

cxpedite their cornments for firralization of the case. Committee decided to await comments from
'l'C. Mumbai. l-he case stands deferred for re-listing on28.09.2017.

RI´ A File

i08/24/040/00297/AM17/

Casc No.:23/22/84-ALC3/2016 Palty Name:FRONTIER
PROTECTIVEWEAR
PRIVATE LIMITED

HQ「‖e                RLA File

Lic No/Date:0810138963  Dcfer Date:

25 10.2016              28.09.2017

Mect No/Datc:11/84-

ALC3/2017
31082017

Status:
Deferred

9  :01/84/050/00429/AM17/ :02/24/040/00148/AM17/

Decision : Cornmittee considered the case as per agenda alongwith other relevant papers and noted

that this case had been ref-erred to TC, Murnbai for Comments. 'fC, Murnbai have been requested to

crpedite tlteir cornrnents for llnalization of the case. Committee decided to await comments frorn
-l'C. Murnbai. 'fhe case stands deferred for re-listing on28.09.2017.

HQ IrilC

10 :01/84/050/00435/AM17/

HQ File

ll :01/84/050/00428/AM17/

HQ Filc

12 :01/84/050/00394/AM17/

RLA Filc

:02/24/040/00164/AM17/

RLA Filc

:02/24/040/00168/AM17/

RLA Filc

105/24/040/00412/AM17/

Lic No/Date:0210207131  Defer Date:

11.112016              28092017

Status:
Deferred

Lic No/Datc:0210207157  Dcfer Datc:

25.112016               28092017

Status:
Deferred

Lic No/Datc:0210207159  Defer Datc:

30112016              28092017

Case No.:29/22/84¨ ALC3/2016 Party Namc:AMRIT EXPORTS Mcct No/Date:11/84-
PVT LTD              ALC3/2017

31082017

Dccision : Committee considered the case as per agenda alongwith other relevant papers and noted

that this case had been referred to TC, Mumbai for Comments. TC, Mumbai have been requested to

expcdite their comments for finalization of the case. Committee decided to awail comments from

l'C, Mumbai. 'l'he case stands deferred for re-listing on 28.09.2017 .

Case No.:22/22/84-ALC3/2016 Party Name:AMRIT EXPORTS Meet No/Date:11/84-
PVT LTD              ALC3/2017

3108.2017

Decision : Committee considered thc case as per agerrda alongwith other relevant papers and noted

thal this casc had bcen refcrrcd to TC, Murnbai for Cornments. 'IC, Murnbai have been requested 1o

expcdite thcir comments for flnalization of the case. Comrnittee decided to await cotnments from
'l'C. Murnbai. 'fhe case stands deferred fbr re-listing on28.09-2017.

Casc No.:51/20/84-ALC3/2016 Party Name:SHAHI EXPORTS Meet No/Date:11/84-
PVT LTD              ALC3/2017

31.082017

Status:
Deferred

Lic No/Datc:0510400555  Dcfer Date:

30.112016              28092017

Decision : Committee considercd the case as per agenda alongwith other relevant papers and noted

that this case had been referrcd to TC, Murnbai for Comments. 
-l'C, Mumbai vide their letter dated

3l.8.2017hasrcquested[)ircctor &OIC]toconductadetailedstudyandrnaketheirrecommendation
with 20 days lbr llnalization ol'thc case. Committee decided to await cotnments fi"orn'l'C, Murnbai'

ツ



l'he case stands deferred lbr re-listing on 28.09.201 7

Casc No.:54/20/84-AI」 C3/2016 Palty Name:SHAHI EXPORTS Meet No/Date:l1/84‐
PVT LTD              ALC3/2017

31082017

t3'- Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

thal this case had been referred to TC, Mumbai for Comments. TC, Mumbai vide their letter dated

3 I .8.201 7 has requested Director &OIC to conduct a detailed study and make their recommendation

with 20 days for finalization of the case. Cornmittee decided to await comments from TC, Mumbai.
'l'he case stands deferred for re-listing on28.09.2017.

HQ Filc

:01/84/050/00397/AM17/

HQ Filc

14 :01/84/050/00537/AM17/

HQ File

15 :01/84/050/00424/AM17/

HQ File

16 :01/84/050/00421/AM17/

RLA File

:05/24/040/00404/AM17/

RIッ A Filc

:05/28/095/00046/AM17/

RI′ A Filc

:05/24/040/00450/AM17/

RLA File

:05/23/040/00428/AM17/

Lic No/Date:0510400554  Defer Date:

3011.2016              28092017

Status:
Deferred

Lic No/Datc:0510400565  Defcr Date

01 122016              28.092017

Status:
Deferred

Status:
Defe rred

Status:
Deferred

Case No.:20/1/84-ALC3/2017  Party Namc:SHAHI EXPORTS Meet No/Dateil 1/84-
PVT LTD.             ALC3/2017

31082017

Decision : Cornrnittee considered the case as per agenda alongwith other relevant papers and noted

that this case had been referred to'fC. Mumbai for Comments. TC, Mumbai have been requested to

expedite their comments for finalization of the case. Committee decided to await comments from
'[C, Murnbai. The case stands deferred for re-listing on 28.09.2017 -

Case No.:18/22/84‐ ALC3/2016 Party Name:RADIANT
EXPORTS

Mcet No/Datc:11/84-

AIン C3/2017
31082017

Mect No/Datc:11/84-

ALC3/2017
3108.2017

Lic No/Date:0510400715  Defcr Datc:

13.122016              28092017

Decision : Comrnitlee considered the case as per agenda alongwith other relevant papers and noted

that this case had been ref'erred to'l'C. Murnbai for Cornments. TC, Mumbai have been requested to

expedite their cornments for finalization of the case. Comrnittee decided to await comments from
'l'C, Murnbai. The casc stands deferred for re-listing on 28.09-2017 .

Case No.:15/22/84‐ ALC3/2016 Party Namc:ALPINE
APPARELS PVT LTD

Decision : Comrnittee considered the case as per agenda alongwith other relevant papers and noted

that this case had been referred to TC, Mumbai for Comments. TC, Mumbai have been requested to

expedite their comments for finalization of the case. Committee decided to await comments from
'l'C, Murnbai. The case stands deferred for re-listing on28.09-2011.

Case No.:26/22/84-ALC3/2016 Party Namc:JIVA DESIGNS(P)Meet No/Date:11/84-
17                      1.TD,                 ALC3/2017

31082017

,

Lic No/Date:0510400798  Defer Date:

14.122016              28.09.2017

Status:
Deferred

メ
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HQ Filc

:01/84/050/00432/AM17/

HQ File

18 :01/84/050/00416/AM17/

HQ File

19 :01/84/050/00532/AM17/

HQ File

:01/84/050/00007/AM18/

HQ Filc

21 :01/84/050/00012/AM18/

RIン A「 ilc

:05/23/040/00454/AM17/

RLA Filc

:05/24/040/00500/AM17/

RLA File

:05/24/040/00534/AM17/

RI´ A「‖c

:03/94/040/00995/AM17/

RLA「 llc
:03/95/040/00878/AM17/

Lic No/Date:0510400895   Defer Date:

21 122016               28092017

Decision : Comrnittee considered the case as per agenda alongwith other relevant papers and noted

that this case had been referred to TC, Mumbai for Comments. TC, Mumbai vide their letter dated

31.8.2017 has requested Director &OIC to conduct a detailed study and make their recommendation

with 20 days for finalization of the case. Committee decided to await comments from TC, Murnbai.

The case stands deferred for re-listing on 28.09.2017 .

Casc No.:10/22/84¨ ALC3/2016 Party Name:RICHA&CO Meet No/Date:11/84-

ALC3/2017
31082017

Lic No/Date:0510401095  Defer Date:

05012017              28.092017

Lic No/Date:0510401395  Dcfer Date:

2701.2017              28.09.2017

Decision :Col■1lllittCc considcrcd thc casc as pcr agenda along、 vith other rclcvant papcrs and noted

tllat tllis casc had bccn rcfcrrcd to TC,Mumbai for Comments.TC,Mumbai havc becn requcsted to

expcdite thcil・ colllments br analization of thc case  Colninittee dccidcd to a、vait conlincnts from

TC、 Mul■bal. Thc case stands dcfcrred for re― listing on 28 09.2017.

Case No。 :15/1/84‐ ALC3/2017  Party Name:SHOREWALA    Mcct No/Date:11/84-    Status:
GLOBAL INDUSTRIES     ALC3/2017          Deferred
PVTIン TD,(FORMERLY    31 08 2017

Status:
Deferred

Status:
Deferred

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that this case had been referred to TC, Mumbai for Comments. TC, Murnbai have been requested to

expedite their comments for finalization of the case. Committee decided to await comments from

TC, Murnbai. The case stands deferred for re-listing on28.09.2017.

Case No.:2/3/84-ALC3/2017   Pany Name:CIン ASSIC
BINDING INDUSTRIES

Meet No/Datc:11/84-

ALC3/2017
3108.2017

Lic No/Datc:0310810900  Defcr Date:

02022017              28092017

Status:
Deferred

Mect No/Date:11/84-

ALC3/2017
31082017

Lic No/Datc:0310811045  Dcfcr Datci

0802.2017              2809.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that this case had been referred to DIPP for comments. Committee decided to await comments of
DIPP. The case stands deferred for re-listing on28-09.2011.

Case No.:7/3/84-Al」 C3/2017   Pany Namc:LAHOTI
OVERSEASIン TD

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that this case had been referred to'fC, Murnbai for Comments. TC, Murnbai have been requested to

expedite their comments for finalization of the case. Committee decided to await cornments from

TC. Murnbai. 'l'he casc stands def-erred for re-listing on28.09.2011.
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HQ File

22 :01/84/050/00024/AM18/

HQ File

:01/84/050/00103/AM18/

HQ Filc

24 :01/84/050/00022/AM18/

NATURAL FIBRE&FABRICS
(INDIA)PVT L 「́ D

RLA Filc

:03/95/040/00863/AM17/

RLA Filc

:07/24/040/00369/AM17/

RLA File

:03/95/040/00927/AM17/

RLA Filc

:35/24/040/00058/AM17/

Iン ic.No/Datc:0310811065  Defer Date

09022017              28092017

Mect No/Date:11/84-

ALC3/2017
31082017

Mcct No/Date:11/84-

ALC3/2017
31082017

Mcct No/Datc:11/84‐

ALC3/2017
31082017

Meet No/Date:11/84-

ALC3/2017
31.082017

Case No.:19/3184-Al,C3l20l7 PartyName:VRIJESH Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that this case had been referred to TC. Mumbai for Comments. TC, Mumbai have been requested to

expedite their comrnents for finalization of the case. Committee decided to await comments from
TC, Mumbai. The case stands deferred for re-listing on28.09.2017.

Case No.:1/9/84-Alコ C3/2017   Patty Namc:BUILDMET
FIBRES PVT I´TD,

Lic No/Date:0710111120  Dcfcr Date:

1302.2017              28092017

Decision : Cornmittce considered the case as per agenda alongwith other relevant papers and noted

that this case had bcen referred to DIPP lbr comments. Comrnittec decided to await comments of
DIPP. The case stands deferred for re-listing on28.09.2011.

Case No.:17/3/84-ALC3/2017  Party Name:VRIJESH
CORPORAT10N

Decision : Commitlee considered the case as per agenda alongwith other relevant papers and noted
that this case had been referred to TC, Murnbai for Comments. TC, Mumbai have been requested to
expedite their comments for finalization of the case. Committee decided to await comments frorn
'l'C. Mumbai. 'l'he case stands deferred lor re-listing on 28.09.2017 .

Lic No/Datc:0310811442  Defer Datel

27022017              28.09.2017

Status:
Deferred

Lッ ic No/Datc:3510045139  Defer Datc:

15032017              28092017

Case No.:8/3/84-ALC3/2017   Party Name:MADURA COATS Mcct No/Datc:11/84-
PRIVATE LIMITED,       ALC3/2017

31082017

あ19島児5υtt νAM Ⅳ
Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that this case had been referred to DIPP for comments. Committee decided to await comments of
DIPP. The case stands deferred for re-listing on28.09.2017.

Case No.:14/3/84-Al」 C3/2017  Party Namc:SHOREWALA
GLOBAL INDUSTRIES
PVT LTD.,(「 ORMERLY

26 HQ File                RLA File
:01/84/050/00019/AM18/ :05/24/040/00669/AM17/

Lic No/1)ate:0510402175   1)cfcr Date:

06042017              28092017

Decision : Cornrnittce considered the case as per agenda alongwith other relevant papers and noted
that this case had becn referred to TC, Mumbai fbr Comments. l-C, Mumbai have been requested to

, ′ 6



expedite their cornments for finalization of the case. Committee decided to await cornrnents from
TC, Mumbai. l'hc case stands deferred for rc-listing on28.09.2011.

HQ File

27 :01/84/050/00005/AM18/

HQ Filc

:01/84/050/00014/AM18/

HQ Filc

29 :01/84/050/00018/AM18/

HQ File

:01/84/050/00066/AM18/

RLA File

:05/24/040/000071ヽM18/

RLA「 ilc
:05/24/040/00021/AM18/

RLA「 ilc
:05/24/040/00014/AM18/

RLA Filc

:03/94/040/00133/AM18/

Lic No/Date:0510402195  Defer Date:

10042017              28092017

Meet No/Date11 1/84‐

ALC3/2017
31.08.2017

Mcet No/Date:11/84-

ALC3/2017
3108.2017

Lic No/Date:0510402241

18.042017

Mcct No/Date:l1/84-

AL′ C3/2017
31082017

Casc No.:25/1/84-ALC3/2017  Party Namc:PINNACLE
CLOTHING CO,

Status:
Deferred

Approved

Status:
Deferred

Decision : Cornmittee considered the case as per agenda alongwith other relevant papers and noted

that hard copy of the application not received from CLA Delhi. Comrnittee decided to request CLA
Delhi to provide threc set of documents lbr examination of the case. The case stands deferred for re-

listing on28.09.2011.

Case No.:9/3/84-ALC3/2017   Party NamclMATRIX
CI.OTHING PVT LTD

つ

一

Decision : Committee considered the case as per agenda alongwith other relevant papers and CAD
expoft product. Accordingly, NC decided to ratify the nonns in respect of the above Advance
Authorisation as applied for as per CAD/CAM and lay marker of the expotl product shown by the

representative of the firm. GSM should match in import and export.
RA concerned rnay take necessary action subject to compliance of other usual conditions.

Case No.:13/3/84-ALC3/2017  Palty Namc:PINNACLE
CLOTHING CO

Decision : Cornrnittec considered the case as per agenda alongwith other relevant papers and noted

that firm had been requested to furnish the CAD of the export product, however, firm not furnished

the same. NC decided to await reply of the firm. The case stands deferred for re-listing on

28.09.2017.

Case No.:4/7/84¨ ALC3/2017   Party Namc:ABHISHRI
PACKAGING PRIVATE
LIMITED

Lic No/Datc:0510402239  Defcr Date:

18042017              28092017

Meet No/Date:11/84-    Approved
ALC3/2017
31082017

Lic No/Datei03 10813317

17.052017

3o Decision : Comrnittee considered the case as per agenda alongwith other relevant papers and

decided to ratity the norms in respect of the above Advance Authorisation as per DIPP

comments vide their LIO No. 7130512017-T'SW dated 31.08.2017 as under:

'fhe case has been exarnined & thc l'irm has given impo( content of the raw material in the

expo( product. Based on the Charlered lrnginccr's Certificate & the additional infonnation fumished

ツ



by the firm, the following norlns are Approved :

2. lixport Item : Suitcase Made of PP (Non Expandable) 66 Cms)

3. Export Item : Suitcase Made of PP (Non Expandable) 75 Cms)

Item of Export Quantity
(numbers)

Item of import Quantity
recommended for
production ofone

suitcase of 55 Cms.

Suitcase Made
of PP (Non
(Expandable) 55

Cms)

25000.0 1.Polypropylcne Co polymcr(BD
265MO,BJ368MO,BE
961MO,PP7033E3)

1.1 1 Kgs.

2. Polypropylene Elastomer
(Vistamaxx 6202, Exxonrnobile)

0.11 Kgs.

3.S der No. 5 Net to net

4.S idcr No.8 Net to net

5.Zipper No.5 Nct+2%
6.Zipper No 8 Nct+2%
7.PU Coatcd Polycstcr Fabric(80

GSM)
1.1 Sq. rntrs.

8.TSA Lock Net to net

9. Wheels Net to net

10 PLlll Ilandle Net to net

Item ofExport Quantity
(numtrers)

Item of import Quantity
recommended for
production ofone

suitcase of 66
Cms.

即

illllf 125000.0

I Polypropylcnc Co polymer

(BD 265MO,BJ368MO,BE
961MO,PP7033E3)

1.87 Kgs.

2. Polypropylene Elastomer
(Vistamaxx 6202, Exxonmobile)

0.11 Kgs.

3.Slidcr No.5 Net to net

4S ider No.8 Net to net

5.Z pper No.5 Nct+2%
6Z pper No. 8 Nct+2%
7 PU Coatcd Polycster

Fab面c(80 GSM)

0.19 Sq. rntrs.

8・ I｀SA Lock Net to net

9 Whecls Net to net

10 Pu‖ IIandlc Net to net

Item of Export Item of import
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Suitcase Made of PP
(Non (Expandable)
75 Cms

RA concern may take necessary action subject to compliance of other usual conditions.

production of one

suitcase of 75 Cms.

25000.0 1.Polypropylcnc Co polymcr

(BD 265MO,BJ368MO,BE
961 MO,PP7033E3)

2.27 Kgs.

2. Polypropylene Elastomer
(Vistamaxx 6202,
Exxonmobile)

0.22 Kgs.

3.Slidcr No.5 Net to net

4.Slidcr No.8 Net to net

5. Zipper No.5 Nct+2%
6. Zipper No. 8 Nct+2%
7.PU Coatcd Polycstcr

Fab面c(80 GSM)

1.98 Sq. mtrs.

8.TSA Lock Net to net

9. Wheels Nct to net

10.PuH Handlc Net to net

Case No.:9/11/84-ALC3/2017  Party Name:GAURAV
INTERNAT10NAL

RLA File

i05/23/040/00054/AM18/

PACKAGING PRIVATE
LIMITED

RLA File

:03/94/040/00151/AM18/

Lic No/Date:0510402604  Defer Datc

1705.2017              28.092017

Meet No/Date:11/84-

ALC3/2017
31082017

Mcet No/Date:11/84-

Al´ C3/2017
31082017

Lic No/Datc:0310813500

24.05.2017

Status:
Deferred

引19晶掲5υ∞2VAM Ⅳ
Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that this case had been referred to TC. Noida for comments. Committee decided to await their
cornments. l'he case stands deferred for re-listing on28.09.2017.

Case No.:2/7184-Al,C3l20l7 Party Name:AIllIISIIRI Approved

HQ File

:01/84/050/00064/AM18/

Decision : Committee considered thc case as per agenda alongwith other relevant papers and

decided to ratify the norms in respect of the above Advance Authorisation as per DIPP

comments vide their UO No. . 7130512017-TSW dated 3 I .08.2017 as under :

32 The case has been examined & the firm has given import content of the raw material in the

exporl product. Based on the Chaftered Engineer's Certificate & the additional information fumished

by the firm, the following norms are approved :

Item of Ilxport Quantity
(numbers)

Item of import

10000。 0

Quantity
recommended for
production of one

suitcase of 55
Cms.

, 彦 9

lt/



(Expandable) (55 Cms) (BD 265MO,BJ368MO,BE
961 MO,PP7033E3)

2. Polypropylene Elastomer
(Vistarnaxx 6202, Exxonmobile)

0.1l5 Kgs.

3.Slidcr No 5 Net to net

4.Slidcr No 8 Net to net

5. Zipper No.5 Nct+2%
6. Zipper No. 8 Nct+2%
7. PU Coated Polyester
Fabric(80 GSM)

1.21 Sq. mtrs.

8′1｀SA Lock Net to net

9 VVhccls Net to net

2. Export Item : Suitcase Made of PP (Expandable) (66Cms)

3. Export Item : Suitcase Made of PP (Expandable) (75 Cms)

Itcm ofExport Quantity
(numbers)

Item of import Quantity
rccommended for
production ofone

suitcase of 66
Cms.

Suitcase Made of PP
(lJxpandable) (66
Cms)

10000.0 1.Polypropylenc Co polymcr

(BD 265MO,BJ368MO,BE
961 MO、PP7033E3)

1.87 Kgs.

2. Polypropylene Elastomer
(Vistamaxx 6202,
Exxonmobile)

0.187 Kgs.

3.Slidcr No.5 Net to net

4 Slider No.8 Net to net

5.Z pper No.5 Nct+2%
6. Zipper No. 8 Nct+2%
7. PIJ Coated Polyester
Fabric(80 GSM)

1.485 Sq. mtrs.

8′「 SA lッ ock Net to net

9 Vヽhccls Net to net

Item of Export Quantiけ

(numbers)

Itcm of import Quantity
recommended for
production of one

suitcase of 75

Cms.

Suitcase Made of PP
(lJxpandable) (75
Cms)

10000.0 l Polypropylcne(3o polymer

(BD 265MO,BJ368MO,BE
961 MO,PP7033E3)

2.163 Kgs.

2. Polypropylene Elastomer
(Vistamaxx 6202,
Exxonmobile)

0.21 Kgs.

3.Slider No.5 Net to net

4 Slidcr No.8 Net to net

レ 多
狂
1。



5. Zipper No.5 Net+2%
6. Zipper No. 8 Nct+2%
7. PIJ Coated Polyester
Fabric(80 GSM)

2.0475 Sq. mtrs.

8.TSA Lock Net to net

9.Whccis Net to net

RA concern may take necessary action subject to compliance of other usual conditions.

Case No.:5/7184-ALC3/2017 Party Name:ABHISHRI
PACKAGING PRIVATE
LIMITED

RLA File

:03/94/040/00159/AM18/

Mect No/Date:11/84‐

ALC3/2017
3108.2017

Lic No/Date:0310813610

29.052017

Approved

HQ File

:01/84/050/00067/AM18/

Decision : Cornmittee considered the case as per agenda alongwith other relevant papers and

decided to ratify the norms in respect of the above Advance Authorisation as per DIPP

comments vide their UO No. 7130512017-TSW dated 31.08.2017 as under:

The case has been examined & the firm has given import content of the raw material in the

expoft product. Based on the Chartered Engineer's Cerlificate & the additional irrformation furnished

by the firm, the following norms are approved :

2.Export ltem:Suitcase Made of PP(OctOlitC Expandable vcrsion)(68 Cms)

L二             憂:≡亙亜亜亜亜垂IIII亜正m ofttrt   1 0uanttty rccommcnd司

Item ofExport Quantity
(numbers)

Itcm of import Quantity
recommended for
production ofone

suitcase of 55 Cms.

椰ま正三)1剛
m I Polypropylcne Co polymcr(BD

265MO,BJ368MO,BE
961 MO,PP7033E3)

1.078 Kgs.

2. Polypropylene Elastomer
(Vistamaxx 6202, Exxonmobile)

0.1 l5 Kgs.

3 Slidcr No 5 Net to rret

4.Slidcr No 8 Net to net

5.Zipper No.5 Nct+2%
6. Ziooer No. 8 Net+2%
7 PU Coated Polycstcr Fabric(80

GSM)
1 . 167 Sq. mtrs.

8 TSハ、Lock Net to net

9 ヽヽ/hccls Net to net

10.PuH卜Iandle Net to net

I l. Metal l-ogo Nc1 to net

12 TPE Bcading Nct+2%

レ
μ ll
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for production ofone
suitcase of 68 Crns.

Suitcase Made of
PP (Octolite
(Expandable
version) (68 Cms)

35000.0 1.Polypropylcne Co

polylllcr(BD

265MO,BJ368MO,BE
961 MO.PP7033E3)

I .8l5Kgs.

2. Polypropylene
E,lastomer (Vistamaxx
6202, Exxonrnobile)

0 1814 Kgs

3.Slidcr No.5 Net to net

4 Slidcr No.8 Net to net

5Z pper No.5 Nct+2%
6Z pper No. 8 Net+2%
7. PU Coated Polyester
Fabric(80 GSM)

I .681 Sq. mtrs.

8 1｀ SAIッ ock Net to net

9. Wheels Net 1o net

10.Pu‖ Handlc Net to net

I 1. Metal Logo Net to net

12.TPE Bcading Nct+2%

3. Export Item : Suitcase Made of PP (Octolite Expandable version) (75Cms)

RA concern may take necessary action subject to compliance of other usual conditions.

34 Case No.:3/11/84-ALC3/2017 Parlv Narne:SIIANKAR

Item of Export Quantity
(numbers)

Item of imporl Quantity
recommended for
production ofone

suitcase of 75 Cms.

Suitcasc Madc of

PP(OCtOlitC

(Expandablc
vcrsion)(75 Cms

350000 1.Polypropylcne Co polymcr(BD

265MO,BJ368MO,BE
961MO,PP7033E3)

2.2Kgs.

2. Polypropylene Elastomer
(V istarnaxx 6202, Exxonmobi le)

0.22 Kgs.

3 Slidcr No 5 Net to net
4.Slidcr No.8 Net to net

5. Ziooer No.5 Nct+2%
6. Ziooer No. 8 Nct+2%
7.PU Coatcd Polycster Fabric(80

GSM)
1.98 Sq. mtrs.

8.TSA Lock Net to net

9 ヽヽ′hccls Net to net
10.Pu‖ Handlc Net to net

I l. Metal Logo Net to net

12 TPE Bcading Net+2%

ケ μ
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Meet No/Date:l I /84‐      Status:

「



′

HQ Filc

101/84/050/00122/AM18/

HQ Filc
35 :01/84/050/00124/AM18/

PACKAGINGS LIMITED

RLA Filc

i34/24/040/00031/AM18/

RLA Flle

:03/94/040/00201/AM18/

RLA File

i13/24/040/00017/AM18/

ALC3/2017
31.08.2017

Deferred

Lic No/Datc:3410043270  Defer Datel

07.062017              28092017

Lic No/Datc:0310813855

08062017

Decision :(3ol■ lllittee considcrcd thc casc as pcr agenda along、vith othcr rclcvant papcrs and notcd

that this casc had bccn rcfcrrcd to DIPP for conllllcnts. Colninittee dccidcd to await col■ lnents of

DIPP. Thc casc stands dcfcrrcd for rc¨ listing on 28 09 2017

Case No.:5/11/84-ALC3/2017  Party Namc:KUSUMGAR    Mcet No/Datc:11/84‐      Closed
CORPORATES PVT.LTD    ALC3/2017

31.08.2017

Decision : NC noted that RA, Bangalore has issued the above AA on repeat basis as per their
lctter No.O3l94l040ll20llAM1/31 dated 08.06.2017. Accordingly, NC decided to close the

case. RA may take suitable action subject to other usual conditions.

Case No.:7/11/84-ALC3/2017  Party Namc:A M VINYL
PVT LTD.,

Mcct No/Date:11/84-

ALC3/2017
31082017

Status:
Deferred

%19晶児50/001%ハ MⅣ
Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that this case had been referred to DIPP for comrnents. Cornmittee decided to await comments of
DIPP. Tlre case stands deferred for re-listing on 28.09.2011 .

Case No.:3/7/84-ALC3/2017   Party Namc:APSARA SILKS   Mcct No/Datc:11/84-
ALC3/2017
31082017

HQ File RLA File Lic.No/Date:07101 I 1827 Defer Date:
3l:011841050/00065/AMl8/ :07l24l04Ol00)92lAMl}l 27.06.2017 28.09.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that this case has been referred to TC, Noida for comments. Committee decided to await their
comments. The case stands deferred for re-listing on28.09.2017.

RLA Filc

:05/23/040/00117/AM18/

Case No.:1/11/84¨ ALC3/2017  Party NameiVINAYAK
POLYMERS

Lic.No/Date:0510403206  Defer Datel

22062017              28092017

Status:
Deferred

Mcet No/Datc:11/84-    Status:
ALC3/2017           Deferred
31082017

Lic No/Datei131 0048663  Defer Date:

27062017              2809.201738器晶児5υ00120/7AMlν
Dccision : Committee considered the case as per agenda alongwith other relevant papers and noted

that this case had been referred to DIPP for comments. Comrnittee decided to await comments of
DIPP. 'fhe case stands deferred for re-listing on28.09.2017.

39 Casc No.:2/l ll84-Al,C3/2017 Party Name:SURYA

レ ク  13

Mcet No/Datc:11/84- Status:

|レ



HQ File

:01/84/050/00121/AM18/

Declslon:Committcc
that this casc had bccn

I)IPP  l｀hc casc stands

TEXTECH,

RLA File

:22/24/040/00016/AM18/

ALC3/2017
31082017

Deferred

Lic No/Date:2210015739  Dcfer Date:

29062017 28092017

considered the case as per agenda alongwith other relevant papers and noted

referred to DIPP for comments. Committee decided to await comments of
deferred for re-listing on 28.09.2017 .

HQ File
40 :01/84/050/00139/AM I 8/

Decision : Committee
that this case had been
DIPP. The case stands

RLA Filc

:32/24/040/00009/AM18/

Mcet No/Date:|

ALC3/2017
31082017

Lic No/Date:32

04.072017

11/84- Status:
Deferrcd

10078215  Dcfer Datc:

2809.2017

Casc No.:20/11/84-ALC3/2017 Party Namc:AVATAAR HOME
FASH10N PRIVATE LIMITED

considered the case as per agenda alongwith other relevant papers and noted
referred to DIPP for comments. Committee decided to await comments of
deferred for re-listing on 28.09.2017 .

Case No.:4/11/84‐ ALC3/2017  Party Namc:GRINDWELL
NORTON LTD

RLA File

:03/94/040/00107/AM18/

RLA Flle

:05/24/040/00162/AM18/

RLA File

:05/23/040/00153/AM18/

Lic No/Datc:0310814426  Defer Date:

04072017 28092017

Mect No/Date:11/84-

ALC3/2017
31082017

Meet No/Date:11/84‐

ALC3/2017
3108.2017

Meet No/Date:11/84-

ALC3/2017
31.082017

Lic.No/Date105 10403392

12072017

Status:
Deferred

Status:
Deferred

Status:

Deferred

Defcr Datc:

28092017

綱19晶児50001郎ハMW

柁19晶児507/001ttAM Ⅳ

43器晶掲50Ю0127AMlν
Decision : Cornmittee considered the case as per agenda alongwith other relevant papers and noted
that this case has been referred to TC, Noida for comments. Cornmittee decided to await their
comments. The case stands deferred for re-listing on 28.09.2017 .

44 Case No.:13/11/84-ALC3/2017 Party Name:MAGNOLIA

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
that this case has been referred to TC, Noida for comments. Committee decided to await their
cor.nments. The case stands dcferred for re-listing on28.09.2017.

Case No.:17/11/84-ALC3/2017 Pany Namc:RADIANT
EXPORTS

Lic No/Date:0510403360 Dcfer Datc:

07072017              28092017

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
that this case has been referred to TC, Noida for comments. Commiftee decided to await their
corrments. The case stands dcferred for re-listing on28.09.2011.

Case No.:8/11/84-ALC3/2017  Party Name:GAURAV
INTERNAT10NAL

い リン
`L´
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Mcet No/Datc:11/84‐ Status:



MARTINIQUE CLOTHING  ALC3/2017
P LTD                 31 08 2017

HQ File

:01/84/050/00132/AM18/

Decision : Cornmittee considered the case as per agenda alongwith other relevant papers and noted

that this case lras been referred to TC, Noida for comments. Committee decided to await their
cornments. The case stands deferred for re-listing on28.09.2017.

RLA File

:05/24/040/00177/AM18/

RLA F‖ e

:05/24/040/00180/AM18/

RLA File

:05/24/040/00182/AM18/

RLA「 ilc
:04/24/040/00078/AM18/

Deferred

Lic No/Date:0510403418  Defcr Date:

18072017              28.092017

Case No.:16/11/84-ALC3/2017 Party Namc:PEE EMPRO
EXPORTS(P)L′ TD

Case No.:14/11/84-ALC3/2017 Party Name:MODA
COCKTAIL

Meet No/Date:11/84‐    Status:
ALC3/2017           Deferred
31082017

Lic No/Date:0510403450  Defer Datc:

19072017              28.09.2017

Mcet No/Datell 1/84‐     Status:
ALC3/2017           Deferred
31.082017

Lic No/Date:0510403457 Dcfer Datei

20072017 28092017

Status:
Deferred

Lic No/Date:0410163365  Defer Datel

21072017              28092017

Mcet No/Date:11/84-

ALC3/2017
31082017

Status:
Deferred

45
HQ File RLA Filc Lic No/Datci0510403417  Defer Datc:

:01/84/050/00135/AM18/       :05/24/040/00174/AM18/       18072017              28.092017

Decision : CollllllittCc considcrcd thc casc as per agcnda alongwith othcr relevant papcrs and notcd

that this casc has bccn rcfcrrcd to TC,Noida for comments.Comlllittce dccided to await their

COl■inCntS  Thc casc stands dcfcrrcd br re― listing on 28.09.2017.

46器晶掲50Ю 013ンAMIV

″11晶児507001ttM W

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that this case has been referred to TC. Noida for comments. Cornmittee decided to await their
comments. The case stands deferred for re-listing on 28.09.2011 .

Case No.:15/11/84-Al」 C3/2017 Party Name:PEE EMPRO
EXPORTS P LTD

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that this case has been referred to TC, Noida for comments. Committee decided to await their
cornments. '[he case stands deferred for re-listing on28.09.2011.

Case No.:6/11/84-ALC3/2017  Party Namc:R&B CLOTHING McetNo/Date:11/84-
INTERNAT10NAL PVT LTD ALC3/2017

31082017

HQ File

:01/84/050/00125/AM18/

Decision : Commitlec considered the case as per agenda alongwith other relevant papers and noted

that this case has been referred to TC. Noida for comments. Cornmittee decided to await their

cornr.nents. The case stands deferred for re-listing on28.09.2017.

49 Case No.:10/l ll84-ALC3/2017 Party Name:JKM OVERSEAS Meet No/Date lll84-

い 廃 5
Status:



Decision : Committee considcred the case as per agenda alongwith other relevarrt papers and noted

thal this case has bcen rcferred to 'l'C. Noida for comments. Committee decided to await their
cornrrcnls. lhe case slands del'errcd lbr rc-listing on 28.09.2017.

HQ File

:01/84/050/00129/AM18/

PVT.LTD.,

RLA File

:05/23/040/00154/AM18/

RLA File

:35/24/040/00013/AM18/

RLA File

:02/24/040/00078/AM18/

ALC3/2017
31.082017

Deferred

Lic.No/Date:0510403486  Defer Date:

24072017              28092017

Status:
Deferred

25072017 2809.2017

Mcet No/Datc:11/84-    Status:
ALC3/2017           Deferred
31082017

Case No.:12/11/84-ALC3/2017 Party Namc:LOYAL TEXTILE Mcet No/Datc:11/84¨
MILLS Lン TD            ALC3/2017

31.082017

m ll晶児5077ool MM ν
Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that this case has been referrcd to 'l'C. Noida for comments. Committee decided to await their
cornrrents. The case stands deferred for re-listing on28.09.2017.

Casc No.:19/11/84‐ ALC3/2017 Party Name:KABADI
SHANKARSA&CO,

劃18晶児50Ю隅ハMIν  肌ガliOЮ昭ハMlν  野ざ鼎α"Ю Hり“蹴r辮;
1)ecision : Collllllittec considcrcd thc casc as pcr agenda along、 vith other rclcvant papcrs and

dccidcd to ask the flrnl to furilish thc laylllarkcr and sample of thc cxport product.  Thc casc stands

dcfcrrcd for re― listi:lg on 28.09.2017.

Casc No.:11/11/84¨ ALC3/2017 Party Namc:JPM EXPORTS   Mcct No/Date:11/84-    Status:
PRIVATE LIMITED       ALC3/2017          Deferred

3108.2017

919轟児5υ∞BυAM B
Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that this case has been referred to -l-C, Noida for comments. Committee decided to await their
comments. The case stands deferred for re-listing on 28.09.2011 .

53

Casc No 207 Ⅳ1/s Exporls Pvt. Ltd., Bangalore

NC Mcedng No.H/AM-18 Datcd 31.08.2017

01082017 28092017

Blouse made of 600% Cotton 40o% Rayon Yarn Dyed
lA5 76611121766171 l- LJnder Advance Authoristion

lrixation of adhoc norills for cxpon itclll-1_′ adics

「
abric GSM-107(Tolerance+/-10° /0)Stylc No.

No 0710108377 datcd 16.062015

Dccision : M/S Shahi Exports Pvt. I-td vide their letter dated 24.05.2017 have requested for fixation
of norms for above said exporl product. Committee considered the case as per agenda alongwith other
rclgyq@fhg &lells sub-itt"d i, this

F N0 01/84/162/00083/AM-18/DES― V

い
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Lic No/Date:0210207776  Defer Date:



provided in this case, the Committee approved the input output norms as applied for. The copy of the

application is forwarded to the concerned RA for further necessary action and compliance of other

usr.ral conditions. There is no need to send the case to DGFT (HQ) for fixation the norms again.

GSM should match in imporl and exporl.

54.

雨 腕 d‐ o
Prior fixation of adhoc nonns under Special Advance Authorization for expotl of l. Girls Dress (Style

No. 4BK35VAC0) Made of 100% Polyester Woven Printed Fabric GSM 73 (Tolerance + Or - l0%) 2.

tlabies Garment (Dress) (Style No. 4BK35VAC0) Made of 100% Polyester Woven Printed Fabric

GSM 73 (Tolerance * or,- 1O%) 3. Girls Dress (Style No. 4BK35VA20) Made Of 1000% Polyester

Woven Printed Fabric GSM 73 (Tolerance+ Or - 10%) 4. Girls Dress (Style No. 4BK35V9P0) made of
100% I,olyester Woven Printed Fabric GSM 73 (Tolerance * or - 10%) 5. Babies Garments (Dress)

(Style No. 4BK35V9P0) Made of 100% Polyester Woven Printed Fabric GSM 73 (Tolerance + Or -
l≦生Ω⊥生旦望至江皇亘型∠塁些ancc Llccnsc Schemc Under Para 4.04(a)(1)FTP 2015-20.
Dccision:M/S Shahi Exports Pvt.Ltd vide their ictter datcd 25.08.2017 havc requested for flxation of

norms for above said exporl product under Special Advance Authorisation. Committee considered the

case as per agenda alongwith other relevant papers and went through the details submitted in this case.

As per CAD and other details provided in this case, the Committee approved the input output norms as

applied for.-fhe copy of the applicatiorr is forwarded to the concerned RA for further necessary action

and compliance of other usual conditions. -l'here 
is no need to send the case to DGFT (HQ) for fixation

tlrc rrorrns again.
GSM should match in import and cxpo“ .

Casc No 209 M/s. Shahi Expo(s Pvt. Ltd.

NC Meeting No.l l/AM-18 Dated 31 .08.2017

F Shorts Made o 98o% Cotton 2Yo ElastaneDyed

Woven Fabric GSM-220 (Tolerance * or - l0%)(Style No.-XT00111) (2). Boys Shorls Made of 98%

Cotlon 2YoElastane Dyed Woven Fabric GSM-220 (Tolerance * or- l0%)(Style No-X800174) (3).

Girls Shorts Made of 98o% Cotton 2Yo Elastane Dyed Woven Fabric GSM-220 (Tolerance * or -
I O%)(Style No-XGO0141) Under Special Advance License Scheme Under Para 4.04(a) ( I ) FTP 2015-

20.
D""@ Ltd:-rid" th.i, l.@uested for fixation of
nonrs for above said export product under Special Advance Authorisation. Committee considered the

case as per agenda alongwith other relevant papers and went through the details submitted in this case.

As per CAD and other details provided in this case, the Committee approved the input output norms as

applied for. The copy of the application is forwarded to the concerned RA for further necessary action

and cornpliance of other usual conditions. There is no need to send the case to DGFT (HQ) for fixation

the nonns again.

CS.V_rLorld *ut"t in i-po

F.NO.01/84/162/00176/AM-18/DES― V
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Case No.210

NC Mccting No H/AM-18 Datcd 31 08 2017

Prior fixation of adhoc Nonns for Iixpoft Product Ladies Dress of 77o/o Coton 23% Sik Dyed Woven
Fabric GSM 52 (11-10%) along with Indian Lining, Style No.42919 2. Ladies Dress of 77Yo Cotton
23% Silk Printed Woven Fabric GSM 52 (+l-10%) alongwith Indian Lining, style No. 46791 3.

l.adies lJlouse of 71%o Cotton 23% Stlk Printed Woven Fabric GSM 52 (11-10%) Style No. 46789

U,!q Spggjal Adv44ce l.icensc Schemc Uq{er Para a.0a@)0] of FTP 2015-20.
I)ecision: M/S RichaClobal Exporls Pvt. Ltd. videtheir lctters letterdated 02.08.2017 and28.08.2011
respectively have requested for t'ixatiorr of norrns lbr above said export product under Special Advance
Authorisation. Cornmittee considered the case as per agenda alongwith other relevant papers and went
through the details submitted in this case. As per CAD and other details provided in this case, the

Committee approved the input output nonns as applied for. The copy of the application is forwarded to
the concerned RA for further necessary action and compliance of other usual conditions. There is no

nced to send the case to DCF'l' (l lQ) fbr l-rxation the norms again.
GSM should match in import and expoft.

Casc No.2H

NC Meeting No. I l/AM- 1 8 Dated 3 I .08.201 7

Prior fixation of adhoc Norms For llxport Product l-adies Top of 100% Polyester Velvet Burnout Lurex
Dyed Woven l"abric GSM 120 (tl-10%) along with Indian Lining, Style No.132480270 Under
Special Aclvancc l.,icerlgg Sghcnrc [Jrrdcr Para 4.04(a) (I) Fl'P 201 !_?0
Decision: M/S I{icha Global l'.xpor1s Pvt. Ltd. vide thcil lener dated 02.08.2017 have requested for
fixation of norms lor abovc said exporl product under Special Advance Authorisation. Committee
considered tlre case as per agenda alongwith other relevant papers and went through the details
subrnitted in this case. As per CAD and other details provided in this case, the Committee approved the
input output norms as applied for. 'fhe copy cf the application is forwarded to the concerned RA for
further necessary action and compliance of other usual conditions. There is no need to send the case to
DGFT (HQ) for fixation the norms again.
GSM should match in import and export.

Casc No 212

RA FNo 04/24/040/00082/AM17
F*"1., 

"f 
*.*. f.r.*p Shoes Mens) against the Advance Authorization No.

0410162244 dated 02.09.2017.

f)ecision: Comrnittee considered the case as per agenda alongwith other relevant papers and went

through the details submitted in this case. Committee decided ratify the norms for the above AA as per

DIPP cornments vide F. No.7/303/2017-TSW dated 04.07.2011 as under:

I'he expoft product is made for Car Racing Driver & Safety Purpose, hence, their
'l'ool/Die/Pattern is especially made for the Car Racing Driver Shoes. Wastage of item at S.No. 3

(1'hread) has been reduced to 5 %o fromTYo as asked for.

_I{fryy: _t$lo\_c|o "ra 
tn" p.rar"rir

ゑ

M/s. Richa Global Exporls Pvt. Ltd.

FNO.O1/84/162/00178/AM― 18/DES―V

M/s. Richa Global Exports Pvt. Ltd.

F.NO.01/84/162/00179/AM-18/DES― V

Ⅳ1/s Stand21 Expolts(India)Pvt lソ td

「
ilc No 01/84/050/00304/AM-17/DES― V

μ 18 l,b,/
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firrn/CA, the following nonns are approved:

Item of Export Quantity
(Pairs)

Item of Import Qty recommended
for export of I pair
of shoe

LFull Shoes (Men's) made out of
Cow Suede/Grain Leather
containing Linining Fabrics-Grey
50%o Viscose Fabrics-60" Width-
230 GSM. Synthetic Sole Sheet

made out of Styrene Butadiene
Rubber (for Car Racing Driver)

1795 l  Lining Fabric (rey
50% Kermel & 50%
Viscosc      Fabric-60"

Width-230GSM

0 4123 Sq

Meter

2. Synthetic Sole Sheet

made out of Styrene
Butadiene Rubber of
thickness; 4mm ( 103

sheets)

0.662 Sq Meter

3. Thread 100% NOMEX
Thread

70.65 rneters

4   Hologram:   FIA
LABELS

Netto Nct

RA concerned may take further necessary action subject to compliance of other usual conditions.

Casc No.213

NC Meeting No.1l/AM-18 Dated 31.08.2017

Prior flxation of adhoc norl■ s undcr Special Advancc Authorization for cxport of l. Other Outcr

Garinents Ladics Bcd Jackct,Mfd of100%Polycster Vclvet Wovcn Dycd Fabnc GSM 125(+/-10%)2.
Ladics Trouscrs,Mfd of 100%Polyestcr Velvet Woven Dycd Fabric GSM 125(十 ソ_10%) under

_spccial advancc liccnsc schcmc undcr para 4.04(a)(1)「 IP 20:5-20.

Decision:M/s.Radnik Expotts vidc their lcttcr dated 22.08.2017 have rcquested for flxation of norl■ s

for above said exporl product under Special Advance Authorisation. Comrnittee considered the case as

per agenda alongwith other relevant papers and went through the details submitted in this case. As per

CAD and other details provided in this case, the Committee approved the input output norms as applied

for. The copy of the application is forwarded to the concerned RA for further necessary action and

compliance of other usual conditions. There is no need to send the case to DGFT (HQ) for fixation the

norms agaln.

GSM should match in i and ex

Casc No.214

NC Meeting No.1 1/AM-18 dated 31.08.2017

RA F No05/23/040/00072/AM15

Modi「lcation of norills lor thc Adv.Authorisation No.0510387213 datcd 23 05.2014

D".irirg C.**ittee considered the case as per agenda alongwith other relevant papers and

through thc details submi■ ed in this casc.Co!■ mitec decidcd to modIシ thC GSM froin 104+/_10%

(Variation)to GSM 76+/-10% (VariatiOn)both in impon and Export against the Adv.Licencc No.
0510387213 datcd 23.05.2014 as pcr amcndlllent shcctissucd by the RA on 17.06.2014

action and compliance of other usual conditions

M/s. Radnik Expofts

F.NO.01/84/162/00176/AM-18/DES― V

M/s.Ankhua Exports Pvt.Ltd

「 .No.01/84/050/085/AM15/DES―
V

RA concerned may take further

19
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Casc No 215

NC Meeting No.l l/AM-1 8 dated 3 1.08.2017

RA F,No 56/24/040/00020/AM17

Modiflcation ofnorrns for the Adv.Authorisation No.5610004957 dated 28.07.2016

through the details subrnitted irr this case. Cornmittee decided to modify the norms
by allowing the wastage ol3Y, for tlrc lmporl ltern 2 ('I-itanium Dioxide).
RA concer壁些翌型墜■堕坐壁■CCCSSary堅塾聖型些望Ш菫型堕亘コ墜型昼型

Casc No 216

NC Meeting No. I I /AM- l8 dated 3 1 .08.201 7

RA F No 56/24/040/00022/AM17

Modiflcation of norllls for the Adv.ALithOrisation No.5610004967 dated 08.08.2016

through the details submitted in this case. Committee decided to modify the norms

F No.01/84/050/252/AM17/DES― V

papers and went
for the above AA

papers and went
for the above AA

′
υ

by allowing the wastage of 3oh for the Import Item 2 (Titanium Dioxide).
RA concerned may take fufther action and compliance of other usual conditions

Casc No.217 Mffi
NC Mccting No.11/AM-18 dated 31.08.2017

RA F No56/24/040/00021/AM17 Adv.Authorisation No.5610004958 datcd

28.07.2016

Modi「lcation of norills br thc/ヽ dv Autllorisation No 5610004958 datcd 28.07.2016

D".i.ion. Con*in". 
"*sidirea 

tne ."* .. p. papers and went
for the above AAthrough the details submitted in this case. Committee decided to modify the norms

by allowing the wastage of 3%, for the Import Item 2 (Titanium Dioxide).
RA concerned take further necessary action and compliance of other usual

M/s. Irlexitufl- International Ltd.
NC Meeting No.1 l/AM-18 daled 31.08.2017 F.No.01/84/050/444/AM17/DES― V

RA「 No.11/24/040/00004/AⅣ l17 Adv.ALithOrisation No. 1110028253 datcd 04.01.2017

Modincation ofnorllls for thc Adv.Authorisation No. 1110028253 datcd 04.O1 2017

Decision: Committee considered the case as per agenda alongwith other relevant papers and went
through the details submitted in this case. Cornrnittee decided to modify the norms for the above AA as
per DIPP comments as under :

The case has been exarnined and finn has asked 100% wastage for import I (i.e. Staple
Fibre) which is Ieasglgllq (F'ibre to Yarn & then Fabric & bags). Accordingl

Item No.
, followi

M/s.Flcxituff lnternational Ltd.

F.No.01/84/050/253/AM17/DES― V

M/s. Flexituff International [,td.
F No 01/84/050/245/AM17/DES¨ V

ジ
20

lb/

norills al・ c
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Casc No 218



S.No。

1

Export Item: Non Woven Geo Textile Bags 63051090

Quantity : 500 Ml'

PP Granules

RA SC further lCCCSSa action and com liance of other usual conditions

65.

Case No. 219 M/s. Security Products Pvt.Ltd.

NC Mccti型■11/AM-18⊇■lcd 31.08.2017
RA F.No.03/95/040/00544/AM16/

n""irioffi
the application for modification
applicant has informed that in

NC Mecting No.11/AM-18 Datcd 31.08.2017

RA F No.03/95/040/00544/AM16/

Modiflcation of thc adhoc norills for thc AA

No.0310805629 dt.21.062016

the case as per agenda alongwith other relevant papers and noted that

of norms has been referred to DIPP for their comments. In this case

two of the inputs, the quantity has been allowed much less than as

Iご .No 01/84/50/00363/AM17/DES― V

F.No.01/84/50/00142/AM17/DES― V

0310806766 datcd 01.082016

applied i.e.2l7.00kgs & l0.00Kgs instead of 567.30 kgs & 64.020 Kgs as applied for in the advance

Authorization. NC decided to await comments of the DIPP. The case stands deferred for re-listing on

28.09.2017.

Casc No.220 M/s. Security Products Pvt.Ltd.

Ng上生型主豊全墜二上竺些4-18 Dated 31.08.2017 F No.01/84/50/00327/AM17/DES― V
RA F No03/95/040/00544/AM16/ Modincation of the adhoc noHns for the AA

No.0310799931 dt.02.11.2015

Decision:Colninittcc considered thc casc as per agenda alongwith other rclcvant papcrs and noted that

the application for modification of norms has Lreen referrcd to DIPP for their comments. In this case

applicant has reqeusted thal out of 6 inputs, in one of the inputs, the quantity has been allowed much

lcss i.e. 100.652 kgs & 2.845 Kgs instead of 144.530 Kgs & 6.250 kgs as applied for in the advance

authorization. NC decided to await comments of the DIPP. 'Ihe case stands deferred for re-listing on

28.09.2017..

67

Case No.221

Decision:Col■llnittcc considcrcd the casc as per agcnda alongwith other rclcvant papcrs and notcd that

the application for rnodification of norms has been received and finn has requested for allowing the

tJNl2l0 Printing Ink COMAGI1050045 as 281.56 kg instead of 392.950 kg as applied for in the

advance Authorisation. The case had been referred to DIPP for their comments. NC decided to await

thcir conll■cnts. The case stands defefled fOr re― listing on 28 09 2017

ト

Material

66

Modiflcation of the adhoc norms for the AA No.



M/s. Security Products Pvt.Ltd.

F.No.01/84/50/409/AM17/DES― V

Modiflcation of the adhoc norllls for the AA No.

031081024 dated 21.12.2016

69

Case No.223

NC Mccting No.11ノ AM-18 datcd 3 1,08.2017

RA F No 03/94/040/00890/AM16/

D..i$ron Co
M/s.Classic Binding Industries. Mumbai vide their representation dated 14.06.2017 has requested for
enhancementinquantityof inputsforSl.No. I &4whichwasdecidedbyNCinitsmeetingNo.lgl84
dated22.12.2016 against the Advance Authorisation No. 0310802103 dated 29.01 .2016. The case has
been referred to DIPP for cornments. NC decided await their comments and to defer the case for re-

上S●ng On 28.092017.

70

Casc No.224

NC Mccting No.17AM-18 dated

31・.08.2017

71.

M/s.Classic Industrie s

Annual Advance

papers and wenl
firm and directed

M/s. Classic Bindine Industries
FoNo 01/84/050/00472/AM16/DES― V

Adv.Authorisation No 0310802103 datcd 29.01.2016

F.No.01/84/050/00139/AM17//DES― V

Adv.ALithOrisation No 0310805612 datcd 20 06.2016

Cornmittee considered the case as per agenda alongwith other relevant papers and noted that
M/s.Classic Binding Industries, Mumbai vide their representation dated 14.06.2017 has requested for
euhancernent in quantity of inputs for Sl. No. I & 4 which was decided by NC in its meeting No.
tneeting No.l9184 dated 22.12.2016 against the Advance Authorisation No. 0310805612 dated
20.06.2016. l'he case has been referred to DIPP for comments. NC decided await their comments and
to defer the case for re-listing on 28.09.2011 .

レ 名 2

uct. No

イ
Ｕ

Casc No.222

NC Meeting No.1 l/AM-18 Dated 3l .08.2017

RA F No03/95/040/00544/AM16/

Decision: Committee considered the case as per agenda alongwith other relevant papers and noted that
the application for rnodification of nonns has been received and firm has requested for allowing the
LJNl2l0 Printing Ink COMAGll050045 as 575.120 kg instead of 785.120kg as as applied for in
advance authorisation. 'l-he case had been referred to DIPP for their comments. NC decided to await
tlreir comments. The ca_se stand*&rygd for E-lisfilg q2!.q220 !7.



representative of the firm attended the hearing. NC decided to defer the case for re-listing on
28.09.2017.

Casc No.226

NC Meeting No.l l/AM-18 Dated 31.08.2017

RA FoNo.03/94/040/00160/AM16 Adv.Authorisation No.0310796543 dated

―

―

―   110・
06.2015

Modiflcation ofthe norins for thc Adv.Authorisation No.0310796543 dated 10.06.2015 - Request
is near about 30oZ decidedreconsider the wastage allowed by NC lYo to actual wastage which

J9∫塗量生上■NC in hs mceting No.19/84 datcd 10.09.2015.
Decision : Committee considered the case as per agenda alongwith other relevant papers and went
through the details submitted in this case and decided to allowed personal hearing to firm and directed
to ask the representative of the firm to come with CAD and sample of the expoft product. No
representative of the firm attended the hearing. NC decided to defer the case for re-listing on
28.09.2017.

M/s.About U Fashions Pvt.Ltd

FoNo.01/84/050/00159/AM16/DES― V

M/S● Iン OVa1 1｀ cxtilc MiHs Pvt Ltd

F,No.01/84/050/022/AM12/DES― V

Adv.Authorisation No.051039731l dated

15.01.2016

74

Case No.228 M/s Citizcn Tcchnical Tcxtilc Pvt.Ltd.

NC Meeting No. I 1/AM-1 8 Dated 31.08.2017 Filc No 01/84/050/067/AM17/DES― V
RA F.No.52/24/040/00003/AM17

Fixation of norms againstthe Advance Authorization No.5210041867 dated 21.04.2016

Decision:(3olllinittCc considcred the case as pcr agcnda along 、vith othcr rclcvant papers and went

through thc dcta‖ s sublllittcd in this case and obscrvcd thatthc Arnl has rcqucstcd on 13 01.2017 for re―

opcn thcir abovc said Adv Authorisation as thc casc was raccted by NC in its meeting No.15/84 dated

21 04 2016 Thc flrl■  has now sublllittcd the details of export product production froll1 1.4.2016 to

30.11 2016 duly certiflcd by lndcpcndcnt(3hartercd Engineer. NC decided to ask the flrnl to providc

士             

…

血 上 坦 理 型 塑 理 型 二 ______

ト
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Casc No.227

NC MeetingNo.l l/AM-18 Dated 31.08.2017

RA F.No.05/24/040/00509/AM16

Modiflcation of norlns for thc Advance Authorisation No. 3510033691 dated 27.04.2011 -
cnhancclllCnt in chcnlicals aHowcd by Norills Committee.

Dccision : Committee considered the case as per agenda alongwith other relevant papers and went
through the details subrnitted in this case and observed that the firrn has requested for allowing
chemical as per Fabric-tl instead of Fabric-l for above said Adv. Authorisation as per Technical
Cornmittee Report. The Comrnittee decided to ask the firm to clarify how they decided that there
product is not covered under Fabric-l though as per advance authorisation issued in this case export
itern is covered under Fabric-1. No reply received from the firm till date. The case stands deferred for
re-listins on 28.09.20 I 7 .
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Prior nxation of adhoc norins undcr Spccial Advance Authorization for export of M/s Shahi Exports Pvt.Ltd.

F'aridabad vide their lefter dated 30.08.2017 along with relevant documents for export of l. Bib And Brace
Overall Made of 100% Cotton Denim woven Fabric GSM-275 (Tolerance * or - l0%) Style No.RM8
1689672) 2. Ladies Jacket Made of glYoCotton 37o Elastane Dyed Woven Fabric GSM-250 (Tolerance +'

_Q二三二11%主速江量生凶ュ旦旦2翌 9)Under special Advance License Scheme Undcr Para 4.04(a)(1)FTP 2015-20.
Decision: M/s Shahi Exports Pvt. t.td. F-aridabad vide their letter dated 30.08.2017 have requested for
tlxation of trorms for above said export product under Special Advance Authorisation. Committee considered
the case as per agenda alongwith other relevant papers and went through the details submitted in this case. As
per CAD and other details provided in this case, the Committee approved the input output norms as applied
fbr. 'l-he copy of the application is forwarded to the concerned RA for further necessary action and
cornpliatrce of other usual conditions. There is no need to send the case to DGFT (HQ) for fixation the norms
again.
C{NA qp$ rratch i, i*port rrd e*

F N0 01/84/162/00196/AM-18/DES― V

I .01 kg content in the

レ
,́3ζ

`L- 24
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Casc No.229 M/s. Shahi Exports Pvt. Ltd.

NC Meeting No.H/AM― 18 Dated 31 08.2017
Prior fixation of adhoc nonns under Special Advance Authorization for export of M/S Shahi Exports Pr4.
Ltd. F'aridabad vide their letter dated 2l .08.201 7 along with relevant documents for export of I . Ladies Shirt
(FLrll Sleeve (Style No.2006E) Made of 77%o Cotton 20% Nylon 3% Spandex Woven Dyed Fabric GSM 95
('folerance + OR - l0%) 2. Ladies Shirt (Full Sleeve) (Style No.2040P) Made of 77%o Cotton 20% Nylon
3% Spandex Woven Dyed Fabric GSM 95 (Tolerance * or - l0%) 3. Ladies Shirt (Full Sleeve) (Style
No.20l0E) Made of 3o/o Spandex Woven Printed Fabric GSM 95 (Tolerance * or - l0%) 4. Ladies Shirt
(trull Sleeve) (Style No.2066P) Made of 77oh Cotton 20% Nylon 3% Spandex Woven Yarn Dyed Fabric
GSM 95 ('l-olerance + or 10%) Under Special Advance License Scheme Under Para 4.04(a) (l) FTP
20ls-20.
UecLion: vfcsfrafri E*portr nut. r-ta. f'ariaaUad vide tnEifetter airea Zt.OS20l7 have requestea for
fixation of norms for above said export product under Special Advance Authorisation. Committee
considered the case as per agenda alongwith other relevant papers and went through the details submitted in
this case. As per CAD and other details provided in this case. the Committee approved the input output
norms as applied for. The copy of the application is forwarded to the concerned RA for further necessary
action and compliance of other usual conditions. There is no need to send the case to DGFT (HQ) for
llxation the norrns again.
GSM should match in imoort and exoort.

Casc No 231 M/s. SRV Synthetics.
NC Meeting No.l1/AM-18 datcd 31.08.2017

RA.F.No.03/89/040/00283/AM16

Irixation ol- adhoc nonrrs thc Advancc Authorization No.0310804271 datcd 29.04.2017.

Decision : Committee considered the case as per agenda alongwith other relevant papers and went through

L生望堅型堅⊇d lη
`墜

lakC funhcr nccc翌 生窒笙墜里型二

Filc No.01/84/0162/00182/AM18/DES― V

of other usual conditions


